CENTRAL ADM INISTRAT IVE TRIBUMAL, PR DN IPAL'BENCH,

OeA N2 1797 0f 1994 B
Lt N .
New Delhis this 27 day of September, 1996,

HON'BIE MR.S oRADIGE,MEMBER(A )
HON'BIE DR,A.VEDAVALLI,MEMBER ).

Raghuraj Singh
$/5 Sh.iurari Lal,

A-Block, H,No,523, Vijay Nagar,
Sector ll, Ghaziabad (UP) veo.. Applicanty

By Advoc ates Shri VeF.Sharma.
Mersus .

1, Union of India through
the Ge Q@ral Man agerﬁ,ﬁ
Northern Railway,
Baroda House,

New De lhis

2, The Divisional Raillway Manager,
Morthern Railway,
De 1hi Division,
Ne ar New Delhi Railway 2tation,

New Delhi AU Respondents,

By Advocate: Shri R.LDhawand

BY Ho

He ard.’

2, The applicant who admittedly was éngaged
in Railway Departmeni as G asual Labourer for

115 days from 10.11.83 to 13,6,84 under B0l
Ghaziabad is seeking inclusion 5§ his name in the
Live Casual Labsur Register, in this OA filed

on 4,10.9%.

3. The main ground taken by the respondents in
their reply is that the OA is grossly barred by

-



\

- D
limitation as the applic ant is approaching the
Tribunal after remaining silent for over 10
years s It is also contended that in terms of
Northern Railway Printed Circular S1,NoMTL6A

{Anne xure=RI) the engasement of fresh casusl

labour after 30,1.81 was barved except with the
personal approval of the G.M,, and the engagement
of the applicant as casual lsbourer from 1D,1L.83
hy PWI,Ghaziabad was thus abinitio voidd In support
of the contention that the OA is hit by limitation ,
the Hon'ble Supreme Gourtts ruling in RLSamanta
and others Vs, JOI & Ors. JI 1993(3) 5 418 and
State of Punjab and others Vs, Gurdev Singh JT

1991{3) SC 465 have been c ited,

4, We note that as per razpondents? cirtular
) (,4‘-7.:;/) A=) -

dated 28.8 éﬁ’?/\vh@ se casual labour2rs who were

discharged after 1l.1.8l are to he cantinued on

4,

the Live Casual Labour Register indefinitely,

5, We also note that in OA NoJ244L/91 Net
Ram and others Vs, UOI in which judgmeni was
delivered on 26,5.94, under similar circumstances

a plea of limitation taken was decisively

rejested, We as & Gowordinate Bench are® bound
by that judgment and following the ratio

in Net Ram's case (supra), we direct the respondents
to include the applicant®s name in the Live Casual
Labour Régister if eligible for such inclusion, and

Lpb':sw[('r .
/m.,; engagement as s cag®al lsbourzr as snd when

N\

the need arises in accordancs with his seniority

in that registerd

6, This OA 15 disposed of accs;:wd;ﬂg}.y. No costs ¥
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